
Lim ited,, ^ o i a lo r e ,  for the y*®r W l-7 2
year 1671-72, w*&  Audited Ac-

and *h* comments of
d i)  A nnual .Report of the ^iw nptrelier and Auditor
Hindustan Machine Tools p en e r^ l thereon. [Placed tn
Limfted, tW galo re , fo r the Jj&rajy. See No. LT-
year 1971-7? along w ith the 5559/73].
Audited Accounts and the
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comments of the Comptroller 
and Auditor General thereon. 
[Placed tn Libiary See No. 
l/r-5557/73]

S t a t e m e n t  o p  C a s e s  i n  w h ic h

I ©WfcsT TFNDERS WERE NOT ACCEPTED
b y  I n d ia  S u h p l y  M i s s i o n , L o n d o n  

a n d  I n d ia  S u p p l y  M i s s i o n , 
W a s h in g t o n

T H r MINISTER OF SUPPLY 
(SHRI SHAII NAWAZ KHAN): I
beg to lay on the Table a state
m ent of cases in  which lowest ten 
ders h<nr not been accepted bv the 
India Supplv Mission London and 
India Suppl\ Mission, Washington 
foi the halt \ i a i  ending the 30th 
Juno 1973 I Plated xn Library 
See No LT-5558/73].

Rf/VTEW AND AVNUAL REPORT OF NA 
TION \L  M i n e r a l  D e v e lO p m f n t  C o r 

p o r a t i o n  L td . ,  N e w  D e l h i  f o r  
19*1-Hi

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HAMSDA^ I beg to 
lay o« the Table a copy each of the 
following papers (Hindi and English 
versions) under sub section ( 1) ot sec
tion 619A of the Companies Act, 
1956 —

ft) Review t y  the Government 
on th e  working of the Na
tional M ineral Development 
Corporation L im ited  New 
Delhi, for the year 1971-74.

N o t i f i c a t i o n s  u n d e r  C o n t r a c t  L a b 
o u r  (REGULATION AMD ABOLITION) 
A c t ,  A n n u a l  R » * o r t  o n  w o r d i n g  o f  
E m p lo y e e s ’ P r o v i d e n t  F u n d  a n d  
F a m i l y  P e n s i o n  S c h e m e s ,  a n d  E m -  
p l o y e l s  P r o v i d e n t  F u n d  ( T h i r d  

A m e n d m e n t )  S c h e m e , 1973

THE DfiPUTY MINISTER IN T&E 
MINISTRY OF LABOUR AND RE- 
HABILITION (SHRI G VENKATA- 
SWAMY) I beg to lay on the Table -

(1) (a) A copy each of the fol
lowing Notifications (Hindi 
and English versions) under 
sub-section (3) ot section j5 
of the Conti act Labour (Re
gulation and Abolition) Act, 
1970 —

(I) The Contract Labour 
(Regulation and Aboli
tion) Central (Amend
m ent) Rules, 1972, pub
lished in Notification 
No. G.S R. 1649 in  Gawatte 
of India dated the 30th 
December, 1972.

(II) The Contract Labour
(Regulation and Aboli

tion,) C entral (Amend
m ent) Rules, 107&, pub
lished ih Notification No 
G.S.B 200 in  Gazette of 
India dated the  24th 
February, 1973

(u i) The C ontract Labour 
(Regulation and Aboli
tion) Cpptrgl (Amend
m ent) Rules, 1979, pub- 
fe h td  in  NMifiotftttm 
lft>, QMM. m  in  G azette
0  Indifc , dated  * u  
*ftn% 10*



K?9 M cm m  from &.S. AUGUST *0, 1998 JfeMOffw *w » JKJ. 180

(b) A statement (H indi and Xn- 
gll«ftk ver*Ions) stow ing rea 
sons lo r  delay  in  laying th e  
Notifications m entioned a t  
(i) and (ii) above. [Placed 

in  Library. See No. LT- 
5560/78],

(2) A copy of the A nnual Report 
(H indi and English versions) 
on the working of th e  Em 
ployees’ Provident Fund and 
Fam ily Pension Schemes, 
1952 for the year 1971-72 
IPlaced m  Library. See No. 
LT-5561/73].

(3) A copy of the Employees’ 
P rovident Fund (Third 
A m endm ent) Scheme, 1973 
(H indi and English versions) 
published in Notification No. 
G S.R . 843 in  G azette of 
India dated  the 4th August, 
1973, under sub-section (2) 
of section 7 of the  Em 
ployees’ Provident Funds and 
Fam ily Pension F und Act, 
1952. [Placed In  Library. 
See  No. LT-5562/73]

12.87 b n .

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I  have to report 
th e  following messages received from  
th e  Secretary of Rajya Sabha: —

(i) “I am directed to inform  the 
Lok Sabha th a t the  Rajya 
Sabha a t  its sitting held on 
Thursday, the 23rd August, 
1973, adopted the  following 
motion in  regard  to  the 
Committee on the  W elfare of 
Scheduled Castes and Sche
duled T ribes:—

MOTION

“T hat this House concurs in the 
recom mendation of th e  Lok 
Sabha th a t a CAtamittee of 
both the H ouses be called

th e  ‘Committee on the Wot* 
fa re  of Scheduled Castes and 
Scheduled Tribes* be consti
tu te d  fo r th e  purposes set o u t 
in  the  motion adopted by  the  
Lok Sabha a t  its  sitting held 
on the  13th August, 1973 and  
communicated to  this House, 
and  resolves th a t this House 
do jo in  in  the said Committee 
and proceed to  elect, in  
accordance w ith  the  system 
of proportional representa
tion by means of the single 
transferable vote and by
secret ballot, ten  members 
from  among the members of 
the House to serve on the 
said Committee.”

2 I am fu rther to inform  the Lok 
Sabha th a t m  pursuance of the above 
motion, the following Members of the 
R ajya Sabha have been duly elected 
to the said Committee: —

1. Dr. Z A. Ahmad

2. Shri Todak Basar

3. S hn  Jam nalal Berwa

4. Shri N P. C haudhan

5 Shri K alyan Chand

6. Shri N. H. K um bhare

7. Shri Bhaiya Ram  Munda

8 Shri Sundarm ani Patel

9. Miss Saroj Purshottam
K haparde

10. Shri Shyam Lai Yadav.”

(ii) “In  accordance w ith the 
provisions of sub-rule (8) of ru le  
186 of the Rules of Procedure and 
Conduct of Business in th e  Rajya 
Sabha, I am directed to return  
herew ith  the Appropriation (R ail
w ays) No. 3 Bill, 1973, which was 
passed b y  the  Lok Sabha a t its 
sitting  held  on the  23rd A ugust 
1973 and transm itted  to  th e  Rajya 
Sabha for its reconpumendatlons and 
to state th a t this House has no


